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SHRI NAMBIAR (TiruchirapalJi) : 
About what Sir? 

MR. SPEAKER: I said, it is about the 
Deputy Prime Minister. Now, Papers to 
be laid. 

SHRI NAMBlAR ; Is it about hisson, 
Mr. KautHal ? (/llterruptiolls). 

MR. SPEAKER ; Papers to be laid. 
Shri Pahadia. 

12.19 Hrs. 
PAPERS LAID ON THE TABLE 

MeDIcINAL AND TOILET PREPARATIONS 
(EXCiSe DUTIES) RULES AND NOTIFICATIONS 

UNDER CUSTOMS ACT, SALT ACT ETC. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): On beha.lf 
of Shri K. C. Pant, I beg to lay on the 
Table. 

(I) A copy of the Medicinal and Toilet 
Preparations (Excise Duties~ Fourth Amend-
m~nt Rules, 1968, published in Notification 
No. G.S.R. 1439 in Gazette of India dated 
the 3rd August, 1968, under sub-section (4) 
of section 19 of the Medicinal and Toilet 
Preparations (Excise Duties) Act, 1955. 
[Placed ill Library, see No. LT-1682/68.] 

(2) A copy of Notification No. S.O. 
2638 published in Gazette of India dated 
the 27th July, 1968, under section 159 of 
the Customs Act, 1962. [Placed in Library, 
see No. LT-1683/68]. 

(3) A copy cach of the following Noti' 
fications under section 159 of the Customs 
Act, 1962 and scction 38 of the Central 
Excises and Salt Act, 1944 ;-

(I) The Customs and Central Excise 
Duties Export Draw-back (General) 
Ninety-third Amendment Rulse 
1968, published in Notifaction No. 
G.S.R. 1443 in Gazette of India 
dllted the 3rd August, 1968. 

(ii) G.S.R. 1444 published in Gazette 
of India dated the 3rd August, 
1968 containing corrigendum to 
G.S.R. 1130 dated the 15th June, 
1968. [Placd in Library, see No. 
LT-1684/68]. 

(4) A copy of the Central Excise (Thir-
teenth Amendment) Rules, 1968, published 

in Notification No. G.S.R. 1442 in Gazette 
of India dated the 3rd August, 1968, under 
section 38 of the Central Excises and Salt 
Act, 1944. [Placed III Librtll'y, see No. 
LT-1685/68.] 

(5) A copy of the Income-tax (Fourth 
Amendment) Rules, '1968, published in 
Notification No. S.O. 2751 in Gazette of 
India dated the 3rd Allgust, 1968, under 
section 296 of the Income-tax Act, 1961. 
[Placed In Library, lee No. LT-1686/68.} 

NOTIFICATIONS UNDER GOVERNMENT SAVINGS 
CERTIFICATES ACT. 

SHRI JAGANNATH PAHADIA : I 
b(g to lay on the Table a copy each of the 
following Notifications under sub-section 
(3) of section 12 of the Government Savings 
Certificates Act, 1959 ;-

(I) The National Savings Ccrtificates 
(First Issue) (Amendment) Rules, 1968. 
published in Notification No. G.S.R. 1433 
in Gazette of India dated the 3rd August, 
1968. 

(2) The Post Office Savings Certificates 
(Fourth Amendment) Rules, 1968, published 
in Notification No. G.S,R. 1434 in Gazette 
of India dated the 3rd August, 1968. 

(3) The Government Savings Certificates 
(Amendment) Rules, 1968, published in 
Notification No. G.S.R. 1435 in Gzazette 
of India dated the 3rd August, 1968. 

(4) The National Savings Certificatc' 
(First Issue) (Second Amendment) Rules, 
1968, published in Notification No. G.S.R. 
1436 in Gazette of India dated the 3rd 
August,1968. 

(5) The Post Office Savings Certificates 
(Fifth Amendment) Rules, 1968, publised 
in Notification No. G.S.R. 1437 in Gazette 
of India dated the 3rd August, 1968. 

[Placed in Library, see No. LT-1687/68.} 

SUPPleMENTARY STATEMENT ON I'LOOD 
SITUAl'ION IN mE COUNTRY 
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MR. SPBAKBR : H, is laying a supple-
mentary statement on the Bood situation. 
It may help the discussion this evening. 
[PIIIC«I In Llbrfll'Y, see No.LT-1689/68.] 

12.21 Bra. 
CONVICTION OF MEMBERS 

MR. SPEAKER: I have to inform the 
House that I have received the following 
letter dated the 9th August. 1968 flem the 
Magistrate. First Class, New Delhi :-

"I have the honour to inform you that 
Sarvashri P.Viswambaran. A Sreedharan, 
and G. P. Mangalathumadam. Members, 
Lok Sabha, were tried at the Parliament 
Street Courts before me on a charge 
under section 188 I.P.C. for defying the 
prohibitory orders U/s. 144 Cr.P.C. at 
the junction of Church Road and Brassey 
Avenue. New Delhi, at 11'10 A.M. 
today. 

On the 9th August, 1968 after a trial 
lasting for today. I found them guilty 
Ujs. 188 I.P.C. and sentenced them to 
imprisonment till the rising of the Court." 

SHRI HEM BARUA (Mangaldai): Ma)' 
know how long docs this Government 

propose to maintain Delhi as a police 
State under section 144 ? (/IlIerrupliolls). 

MR. SPEAKER: Secretar),. 

MESSAGE FROM RAJYA SABHA 
SECRETARY: Sir. I have to report the 

following message received from the Secre-
tary of Rajya Sabha :-

"In accordance with the provisioJl~ of 
rule III of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, 
I am directed to enclose a copy of the 
University Grants Commission (Amend-
ment) Bill. 1968. which has been 
passed by the Rajya Sabha at its sitting 
held on the 7th August. 1968." 

UNIVERSITY GRANTS COMMISSION 
(AMENDMENT) BILL 

As PASSED By RAnA SAIJHA 
SECRETARy: Sir, Ilay on the Table of 

the House the University Grants Com-
mission (Amendment) Bill. 1968. as passed 
by Rajya Sa bha. 

12.22Hrs. 
STATUTORY RESOLUTION RE: 
INDIAN PATENTS AND DESIGNS 
(AMENDMENT) ORDINANCE; IN-
DIAN PATENTS AND DESIGNS 
(AMENDMENTI BILL; AND PATENTS 

BILL- Conld. 
MR. SPEAKER: The House will now 

resume further consideration of the Statu-
tory Resolution moved by Shri Dandckcr 
regarding the Indian Patents and Designs 
(Amendment) Ordinance. the Indian 
Patents and Designs (Amendment) Bill and 
the Patents Bill. We have already sPent 
55 minutes on it. We have still got 2 
hours and S minutes. Shri Joshi. 
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